FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF KAMANI FOODS

PRIVATE LIMITED
RELEVANT PARTICULARS

1. | Name of corporate debtor Kamani Foods Private Limited

2. | Date of incorporation of corporate debtor 29%" May, 2015

3. | Authority under which corporate debtor is Ministry of Corporate Affairs, ROC
incorporated / registered Mumbai, Maharashtra

4. | Corporate Identity No. / Limited Liability | U15122MH2015PTC265061
Identification No. of corporate debtor

5. | Address of the registered office and principal | B 1106, Flr-11, Plt Fp 616, Naman
office (if any) of corporate debtor Midtown, Senapati Bapat Marg,

Near Indiabulls, Elphinstone road,
Prabhadevi, Delisle Road, Mumbai —
400013, Maharashtra.

6. | Insolvency commencement date in respect of | 9™ October, 2025

corporate debtor (Order received via email from
Registrar on 13th October, 2025)

7. | Estimated date of closure of insolvency | 7% April, 2026 (180th day from
resolution process insolvency commencement)

8. | Name and registration number of the insolvency | Name : Ms. Tehseen Fatima Khatri
professional acting as interim resolution | Registration No: IBBI/IPA-002/IP-
professional NO01140/2021-2022/13793

9. | Address and e-mail of the interim resolution Address:  Navjivan Commercial
professional, as registered with the Board Premises, 12th Floor, office No 1204

Lamington Road, Mumbai Central
(East), Mumbai - 400008.
Email: tfkhatriassociates@gmail.com

10. | Address and e-mail to be wused for | Address: Navjivan  Commercial
correspondence with the interim resolution Premises, 12th Floor, office No 1204
professional Lamington Road, Mumbai Central

(East), Mumbai - 400008.
Email: cirp.kamanifoods@gmail.com

11. | Last date for submission of claims 27" October, 2025 (14 days from

receipt of order, 13™ October, 2025)

12. | Classes of creditors, if any, under clause (b) of | Not Applicable / To be determined
sub-section (6A) of section 21, ascertained by
the interim resolution professional

13. | Names of Insolvency Professionals identified to | Not Applicable at this stage
act as Authorised Representative of creditors in |
a class (Three names for each class)

14. (a) Relevant Forms and Web link:

(b) Details of authorized representatives https://ibbi.gov.in/en/home/downloads
are available at: Physical Address: Not Applicable

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench-VI has

ordered the commencement of a corp
Private Limited on 9th October, 2025

orate insolvency resolution process of the Kamani Foods




The creditors of Kamani Foods Private Limited, are hereby called upon to submit their claims
with proof on or before 27* October, 2025 fourteen days from 13 October, 2025 to the interim
resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed

against entry No.13 to act as authorised representative of the class [specify class] in Form CA-
Not Applicable.

Submission of false or misleading proofs of claim shall attract penalties.

A
Tehseen Fatima Khatri

Interim Resolution Professional
In the matter of Kamani Foods Private Limited
IBBI Regn. No. IBBI/IPA-002/IP-N01140/2021-2022/13793
Registered Address and Email ID with IBBI
Navjivan Commercial Premises, 12th Floor, office No 1204
Lamington Road, Mumbai Central (East), Mumbai - 400008.
Email Id - tfkhatriassociates@gmail.com

AFA valid up to 31-Dec-2025

Date: 14/10/2025
Place: Mumbai
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PEGASUS ASSETS RECONSTRUCTION PRIVATE LIMITED

55-56,5th Floor Free Press House Nariman Point,
Mumbai -400021 Tel: -022-61884700
PEGASUS Email: sys@pegasus-arc.com URL: www.pegasus-arc.com

PUBLIC NOTICE FOR SALE BY E-AUCTION

Sale of Inmovable Properties under the Securitization and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 read with Rules 8 of the Security
Interest (Enforcement) Rules, 2002
Notice is hereby given to the public in general and in particular to the below mentioned Borrower(s),
Co-Borrower(s) and Mortgagor(s) that the below described secured assets being immovable proper-
ty mortgaged/charged to the Secured Creditor, Pegasus Assets Reconstruction Private Limited
acting in its capacity as Trustee of Pegasus Group Thirty Eight Trust 1 (Pegasus), having been
assigned the debts of the below mentioned Borrower along with underlying securities interest by L&T
Housing Finance Ltd. (Assignor Bank) vide Assignment Agreement dated 31/12/2020 under the pro-
visions of the SARFAESI Act, 2002, are being sold under the provisions of SARFAESI Act and Rules
thereunder on “As is where is”, “As is what is”, and “Whatever there is” basis with all known &

unknown liabilities on 21/11/2025.

The Authorized Officer of Pegasus has taken physical possession of the below described secured
assets being immovable property on 30/06/2025 under the provisions of the SARFAESI Act and Rules
thereunder.

The details of Auction are as follows:

Name of the
Borrower(s), Co-
Borrower(s) and

a) Ms. Janhavi Shrikant Deshmukh (Borrower)
b) Mrs. Vidya Shrikant Deshmukh (Co-Borrower)
c) Mr. Shrikant Deshmukh (Co-Borrower)

Mortgagor(s):

Outstanding Dues Rs. 2,58,81,718.05/- (Rupees Two Crores Fifty Eight Lakhs Eighty One
for which the Thousand Seven Hundred Eighteen and Paise Five Only) as of
secured assets are | 02/02/2023 plus interest at the contractual rate and costs, charges and
being sold: expenses thereon w.e.f. 03/02/2023 till the date of payment and realiza-

tion. (As per notice under section 13(2) of SARFAESI Act).

[Rs. 4,10,95,350.29/- (Rupees Four Crores Ten Lakhs Ninety Five
Thousand Three Hundred Fifty and Paise Twenty Nine Only) as on
17109/2025 plus interest at the contractual rate and costs, charges,
expenses thereon till date of payment and realization]

Details of Secured
Asset being
Immovable Property
which is being sold

Mortgaged by: Ms. Janhavi Shrikant Deshmukh-

Row House No. 1, on 1st Floor, Building No. 9, admeasuring area 1440
sq. ft. built-up area in the building known as “Amrutanjali”’, and regis-
tered society known as Krishna Kamal CHSL, constructed on Plot no.
111E/M, 111F & 111H, Sector no. 21, Nerul, Navi Mumbai, Taluka &
District- Thane within the limits of CIDCO Ltd. and/or Navi Mumbai
Municipal Corporation in the jurisdiction and registration Sub-District
Thane, District- Thane.

CERSAI ID: Asset ID: 200015855854

Security Interest ID: 400015890861

Reserve Price below
which the Secured
Asset will not be sold

Rs. 2,59,20,000/-
(Rupees Two Crores Fifty Nine Lakhs Twenty Thousand Only)

(in Rs.):
Earnest Money Rs. 25,92,000/-
Deposit (EMD): (Rupees Twenty Five Lakhs Ninety Two Thousand Only)

Claims, if any, which [ Not Known
have been put forward
against the property
and any other dues
known to Secured

creditor and value

Inspection of
Properties:

31/10/2025 from 3.00 pm to 4.30 pm.

Contact Person and
Phone No:

Mr. Siddhesh Pawar- 9029687504 (Authorized Officer)
Mr. Vishal Kapse- 7875456757

Last date for
submission of Bid:
Time and Venue of E-Aucti ding through (https://sarfaesi.auction-
Bid Opening: tiger.net) on 21/11/2025 from 12.00 noon to 01.00 pm.

20/11/2025 till 4:00 pm

Riddi heif,

This publication is also a thirty (30) days’ notice to the Borrowers / Co-Borrowers / Guarantors
under Rule 8 of the Security Interest (Enforcement) Rules, 2002.

For the detailed terms and conditions of the sale, please refer to Secured Creditor’s website
i.e. http:/lwww.peg C. I ts-to-auction.html or website https://sarfaesi.auc-
tiontiger.net or contact service provider E Procurement Technologies Ltd. Auction Tiger
Bidder Support Nos: Mo.: +91 9265562821 & 9374519754, Email: ramprasad@auction-
tiger.net, Mr. Ramprasad Mobile No. +91 8000023297, email: support@auctiontiger.net
before submitting any bid.

AUTHORISED OFFICER
Pegasus Assets Reconstruction Pvt. Ltd.
(Trustee of Pegasus Group Thirty Eight Trust 1)

Place: Navi Mumbai
Date: 15/10/2025
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ARMB MUMBALI, 3rd FLOOR, PNB
PRAGATI TOWER, PLOT C-9, G BLOCK,
BANDRA KURLA COMPLEX, BANDRA
EAST, MUMBAI -400051.

Email Id:- cs8325@pnb.co.in

POSSESSION NOTICE

[Under Rule 8(1) of Security Interest (Enforcement) Rules, 2002]

Whereas

The undersigned being the authorized officer of the Punjab National Bank, ARMB
Mumbai, 3rd Floor, Pnb Pragati Tower, Plot C-9, G Block, Bandra Kurla Complex,
Bandra East, Mumbai -400051. under the Securitization and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 (Act No. 54 of 2002)
and in exercise of powers conferred under section 13(12) read with rule 3 of the
Security Interest (Enforcement) Rules, 2002 issued a Demand Notice Dated
02/11/2018 Calling upon the Borrower's/Guarantor's/Mortgagor's Mr. Ghanshyam
R. Sharma & Mrs. Sangita Ghanshyam Sharma to repay the amount mentioned in
the notice being Rs. 33,80,607/- (Rupees Thirty Three Lakh Eighty Thousand
Six Hundred Seven Only) as On 02/11/2018 within 60 days from the date of receipt
of the said notice with future interest and incidental charges w.e.f. .

The borrower having failed to repay the amount, notice is hereby given to the
borrower / Guarantor and the public in general that the undersigned has taken
Possession of the property described herein below in exercise of powers conferred
on him/her under section 13(4) of the said Act read with rule 8 of the Security Interest
(Enforcement) Rules, 2002 on this 9th Day of October of the year 2025.

The borrower/guarantor in particular and the public in general is hereby cautioned
not to deal with the property and any dealings with the property will be subject to the
charge of the Punjab National Bank, ARMB Mumbai, 3rd Floor, Pnb Pragati Tower,
Plot C-9, G Block, Bandra Kurla Complex, Bandra East, Mumbai -400051. for an
amount of Rs. 33,80,607/- (Rupees Thirty Three Lakh Eighty Thousand Six
Hundred Seven Only) as On 02/11/2018 plus interest and incidental expenses
incurred by bank w.e.f.

The borrower's attention is invited to provisions of sub-section (8) of section 13 of the
Act, in respect of time available, to redeem the secured assets.

Description of immovable property
Flat No. 703 & 703A, 7th Floor, Building No.3 “Gaurav Excellency” Near GCC Club,
Mira Road (E) Dist- Thane 401 107.

DATE. 09/10/2025
PLACE - Mumbai

punjabnational bank

Together for the better

Y

Sd/-
Authorised Officer
Punjab National Bank

Bandhan
Bank

Si
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of the Security Interest (Enforcement) Rules, 2002.

Regional Off.: Netaji Marg, Nr. Mithakhali

Fax: +91-79-26560649, Toll Free No.: 18002335300
Website: www.bandhanbank.com

AUCTION CUM TENDER FOR SALE NOTICE

E-Auction Sale Notice for sale of Immovable assets under the SARFAESI Act, 2002 read with proviso to Rule 9(1) with reference to Rule 8(6)

Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the below described immovable assets
mortgaged/charged to the Bandhan Bank (“Secured Creditor”), the possession of which has been taken by the Authorized Officer of Bandhan
Bank Ltd., will be sold on “As is where is”, “As is what is basis” and “Whatever there is basis” for realization of Bank’s dues.

The specific details of the assets which is/are intended to be sold, is/are enumerated in the schedule below:

x Roads, Ellisbridge, Ahmedabad-6.

Sr.
No

Name of Borrowers,
Loan A/c No.,

Date of Possession /
Name of Branch

Description of the property to
(Secured Assets)

be sold | Secured Debt which
includes amount paid

by the borrowers till
date, if any, with further
interest, costs,

charges, etc.

Reserve Price
& EMD being 10%

1. | Mr. Sanjaybhai Bachubhai Patel | All that part and parcel of the

Rs.14,39,158.17 as on
09.09.2025

Rs.13,28,670.00

FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
KAMANI FOODS PRIVATE LIMITED

RELEVANT PARTICULARS

Kamani Foods Private Limited

29th May, 2015

Ministry of Corporate Affairs, ROC Mumbai,
Maharashtra
U15122MH2015PTC265061

. | Name of corporate debtor

. | Date of incorporation of corporate debtor
. | Authority under which corporate debtor is
incorporated / registered

. | Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

. | Address of the registered office and
principal office (if any) of corporate debtor

B 1106, FIr-11, Pit Fp 616, Naman Midtown,
Senapati Bapat Marg, Near Indiabulls,

Elphinstone road, Prabhadevi, Delisle Road,
Mumbai - 400013, Maharashtra.

9th October, 2025 (Order received via email from
Registrar on 13th October, 2025)

7th April, 2026

(180th day from insolvency commencement)
Name : Ms. Tehseen Fatima Khatri

Regjstration No:
1BBI/IPA-002/1PN01140/2021-2022/13793
Address: Navjivan Commercial Premises, 12th Floor,
office No 1204 Lamington Road, Mumbai Central
(East), Mumbai - 400008.

Email: tfkhatriassociates@gmail.com

Address: Navjivan Commercial Premises, 12th Floor,
office No 1204 Lamington Road, Mumbai Central
(East), Mumbai - 400008.

Email: cirp.kamanifoods@gmail.com

27th October, 2025 (14 days from receipt of order,
13th October, 2025)

Not Applicable / To be determined

. | Insolvency commencement date in
respect of corporate debtor

7| Estimated date of closure of insolvency
resolution process

. | Name and regjstration number of the
insolvency professional acting as interim
resolution professional

. | Address and e-mail of the interim
resolution professional, as registered
with the Board

.| Address and e-mail to be used for
correspondence with the interim
resolution professional

| Last date for submission of claims

| Classes of creditors, if any, under clause (b)
of sub-section (6A) of section 21,
ascertained by the interim resolution
professional
Names of Insolvency Professionals

| identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

(@) Relevant Forms and

(b) Details of authorized representatives
are available at:

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench-VI has
ordered the commencement of a corporate insolvency resolution process of the Kamani
Foods Private Limited on 9th October, 2025.

The creditors of Kamani Foods Private Limited, are hereby called upon to submit their
claims with proof on or before 27th October, 2025 fourteen days from 13th October, 2025
tothe interim resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.
Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class [specify class] in Form
CA-NotApplicable.

Submission of false or misleading proofs of claim shall attract penalties.

Date :14/10/2025
Place: Mumbai

Not Applicable at this stage

Web link: https://ibbi.gov.in/en/home/downloads
Physical Address: Not Applicable

14,

Sdy/-

Tehseen Fatima Khatri

Interim Resolution Professional

In the matter of Kamani Foods Private Limited

IBBI Regn. No. IBBI/IPA-002/IP-N01140/2021-2022/13793
Registered Address and Email ID with IBBI

Navjivan Commercial Premises, 12th Floor, office No 1204
Lamington Road, Mumbai Central (East), Mumbai - 400008.
Email Id - tfkhatriassociates@gmail.com

AFA valid up to 31-Dec-2025

THE NATIONAL CO-OPERATIVE BANK LTD.
Regd.& Admn. Office: 214, Raheja Centre, Free Press Journal Marg, Nariman Point,
Mumbai-21. Recovery Dept: Plot No-8/C, Sector-13, 1st floor, Khanda Colony, New Panvel
(W)-410206. Phone No. 022-27458628 Email address: recovery@ncbmumbai.com

Regd A.D.

REF: NCB/HO/REC/101/2025-26.
To,
M/s. Royce Developers
Partner- Mr. Sanjay Shantaram Kankose
Partner- Smt. Geeta Rakeshkumar Patel
Office Add: Office No. 10, 6th floor, Building No-B/7, Royce Paradise, Phase Il, Padgha Road, Village
Gandhare, Kalyan West-421301.
Dear Madam,
Sub: Notice U/s.13(2) of Securitisation and Reconstruction of Financial Assets and Enforcement
of Security Interest Act 2002.
Atyour request, you have been granted Overdraft Facility vide a/c No- 0D/104 (8-14-104) by bank on
27.09.2024 & 20.01.2025 (Replacement of Guarantor) disbursed Rs.175.00 Lakhs through its
Kalyan Branch against various assets by creating security interest in favour of Bank. The relevant
particulars of the said Overdraft facility and the security agreement(s), / document(s) executed by you
are stated in Schedule 'A" and 'B' respectively. You have availed the financial assistance with an
undertaking for Repayment of the said financial assistance in terms of the said agreement(s) /
document(s).
Further, while availing said financial assistance, mortgage was created by way of deposit of Title
Deeds/Registered Mortgage creating security interest in favour of the Bank. The documents relating to
such mortgage are also stated in Schedule 'B'.
The relevant particulars of the secured assets are specifically stated in Schedule. 'C'. The conduct of
the above said financial assistance /credit facility has become irregular and the debt has been
classified as 'Non-performing assets' as on 28.09.2025 in accordance with the directives /guidelines
relating to asset classification issued by the Reserve Bank of India from time to time.
The said financial assistance is also secured by the Personal Guarantees of:
FOROD/104: 1) Mr. Sanjay Shantaram Kankose
(8-14-104)  2) Mrs. Geeta Rakeshkumar Patel

3) Mr. Nishant Madhukar Kankose

4) Mr. Subhash Shantaram Nivate
Despite repeated requests, you have failed and neglected to repay the said dues/outstanding liabilities.
Therefore, the Bank hereby call upon you U/s.13 (2) of the “Said Act “by issuing this notice to
discharge in full your liabilities stated hereunder to the Bank Within 60 days from the date of this
notice.
Your outstanding liabilities due and owing to the Bank for 0D/104 (8-14-104) as on 30.09.2025 is
sum of Rs.1,52,39,362.32 (Rupees One Crore Fifty Two Lakh Thirty Nine Thousand Three Hundred
Sixty Two and Thirty Two Paise Only) you are also liable to pay further interest from 01.10.2025
onwards at the contractual rate on the aforesaid amount together with incidental expenses, costs,
charges etc. inboth a/cs.
If you fail to repay to the Bank the aforesaid sum of 0D/104 (8-14-104) as on 30.09.2025 is sum of
Rs. 1,52,39,362.32 (Rupees One Crore Fifty Two Lakh Thirty Nine Thousand Three Hundred Sixty
Two and Thirty Two Paise Only) with further interest / incidental expenses, cost as stated above in
terms of this notice U/S.13 (2) of the Act, the Bank will exercise all or any of the rights detailed under
Sub-section (4) of Section 13 and under other applicable provisions of the said Act.
You are also put on notice that in terms of sub-section 13 of Section 13 you shall not transfer by sale,
lease or otherwise the said secured assets detailed in Schedule 'C' of this notice without obtaining
written consent of the Bank.
This NOTICE is without prejudice to the Bank's right to initiate such other actions or legal proceedings,

Date: 14.10.2025

www,freepressjournalin

Notice is hereby given that | am Investigating
Title of MRS. SMITA SONI w/o Sanjay Kumar
to the Property viz. office Unit No.B-102
admeasuring 54.77 sq. mtrs (carpet) or
thereabout on 1t Floor of B-Wing of the
building known as “Citi-Point” purchased by
her vide duly registered Agreement for Sale
dated 10-04-2006 made and executed by and
between M/s Cadell Weaving Mills Co. Ltd. (as
Owner); And M/s Basons Investments Pvt.
Limited (as developers); and; MRS. SMITA
SONI w/o Sanjay Kumar (as Purchaser) vide
document Sr, No.BDR4-03287-2006 (the said
Agreement) and who is member of the Citi Point
Premises Co-operative Society Ltd and holder
of Five (5) shares of Rs.50/- each fully paid-up
bearing distinctive numbers 176 to 180 (both
inclusive) embodied in the Share Certificate
bearing No:25 issued by the said Society (the
Said Shares), by virtue of her ownership of the
said Unit No.B-102, in the said building “Citi
Point” having address at CTS No.244A, Village
Kondivita & 36 A, Village Chakala, Andheri Kurla
Road, Andheri (East), Mumbai-400 059 for its
intended Sale and Transfer, free from all
encumbrances, Claims and reasonable doubts.
The said MRS. SMITA SONI w/o Sanjay
Kumar has represented that original copy of

the said Agreement and the said Shares are

lost/ misplaced/ destroyed and could not be

found inspite of diligent search and that the

said Society has issued duplicate Share
Certificate in place and stead of the lost
original Share certificate.

Any person/s or Entity/s having any Share,
Right, Title, Interest, Claim or demand in or to

the Property described hereinabove by way

of any document, Agreement, Share, Sale,
Lease, Sub-Lease, Family settlement,

Assignment, inheritance, Mortgage, Transfer,
Tenancy, Sub-Tenancy, Trust, Maintenance,

Lien, Leave and License, Gift, Charge, bequest,
Partition, acquisition, requisition, attachment,
exchange, possession, easement, Letter of
allotment or encumbrance or any order/decree/
Judgement of any Court or any kind of

Agreement or otherwise whatsoever in, to or

upon the said property and the said Shares
or any part thereof are hereby required to make

the same known in writing along with the

supporting documentary proof forming the
basis of any such Claim to the undersigned
at 66, Vithal Wadi, Ground Floor, Kanoria
House, Kalbadevi Road, Mumbai-400002,

within fifteen days (15) from the date of

publication of this notice, after which, any
such Right, Claim or demand, if any shall be
considered as waived and abandoned and not
binding on intended Transfereel/s.

This 15th day of October, 2025 sdl
VIJAY B KANORIA

Advocate High Court
Cell: 9821157851 Email:vijaykanoria@hotmail.com

PUBLIC NOTICE

Subject

Flat No.214, 2nd Floor, C-wing,
PIONEER HERITAGE Co-operative
Housing Society Limited, Daulat Nagar,
Next to Bus Depot, Linking Road
Extension, Santacruz — West, Mumbai —
400 054, on Plot of Land bearing Final
Plot No.20 (Part) TPS VI, CTS No. 1609A
& 1609B of Revenue Village — Vile Parle
West, Taluka Andheri, Mumbai Suburban
District, and assessed by Municipal
Corporation of Greater Mumbai, under
Municipal “H-WEST” Ward, Flat
admeasuring about 60.48 Sqg. Mt. Carpet
Area and holder of ten Shares bearing
distinctive Nos. 701 to 710 (both
inclusive), embodied in Share Certificate
No.71.

NOTICE IS HEREBY GIVEN that SMT.
REBA MALAYKANTI MAZUMDER being
legal heir has acquired beneficial right,
title and interest and Shares and other
benefits incidental in the said Society and
claim to have acquired the rights in the
said flat by being as a nominee, which is
originally stood in the name of her
husband Late Malaykanti Mazumder, she
has assured that final documents to be
signed by the other heir also as a
confirming party namely Jayati Malykanti
Mazumder (Daughter). She along with
her daughter has agreed to sell and/or
transfer their right, title, interest, claim and
benefits in respect of captioned Flat and
Shares of the Society in favour of my
clients MR. MANSOOR MUSTAFAKHAN
and MRS. TABASSUM MANSOOR
KHAN, for monetary consideration.

Any Person having any claim and/or
objection against proposed Sale/Transfer
either by way of inheritance, Sale, Gift,
Lease, Mortgage, Charge, Exchange,
Leave and License, Tenancy in perpetuity
or any civil or criminal litigations or
recovery proceedings should intimate the
undersigned with documentary
evidences at address recorded
hereunder within 14 DAYS from the date
of publication hereof, failing which my
clients will complete the deal and proceed
further irrespestive of any such claims,
objections (ifany).

Dated this 15th October, 2025.

Sd/-
SHRI SANJAY J. SALUNKHE
B.A, LLB., LL.M.
ADVOCATE HIGH COURT
205, Lotus Pride, 2nd Floor,
St. Francis Road, Vile-Parle (West),
Mumbai — 400 056. Mob: 9819506115

Mrs. Sangitaben Sanjaybhai
Patel

20003120002501
01.12.2024

Valsad

residential property being situated at
Plot No.1, House No. A 406, 4th

Floor, Sunrise Appartment A B C, Nr.

Kalwada Char Rasta, Pitha Road,
Kalwada, Valsad, Gujarat-396045.

EMD Rs.1,32,867.00

Sukla

20003050009300,
20003050013074
16.06.2024

Vapi

Mrs. Kushum Rajeshkumar Sukla

residential property being situated at

Final Plot No. A/3, A/4, A/6, Flat No.
301, Aashirwad COHSL, near Pioneer

Bakery, Chandor, Vapi- Valsad,
Gujarat- 396191

2. | Mr. Savan Dipak Kasabe All that part and parcel of the residential | Rs.9,16,623.11 as on Rs.6,56,640.00
Mrs. Laxmi Karbhari Dhalvale property being situated at Flat No.302, |09.09.2025 EMD Rs.65,664.00
20003120002269 3rd Floor, Nanka Complex, Nr. Sunrise
22-09-2024 Eng Medium School Pramukh Nagar
Valsad Kailash Road, Valsad, Pardisandhpore,

Gujarat-396001

3. | Mrs. Gita L Pawar All that part and parcel of the Rs.7,63,833.25 as on Rs.8,72,235.00
Mrs. Manasarajan Pramod Rout | residential property being situated at 09.09.2025 EMD Rs.87,223.50
20003050011083 Final Plot No. 1,2,3,4, 401
13.10.2024 Rameshwer Residency, Poniya Road,

Vapi near Shaligra Pardi, Valsad, Gujarat-
396115

4. | Mr. Jitendra Tiwari All that part and parcel of the Rs.7,35,967.94 as on Rs.7,22,475.00
Mr. Jayprakash Falinath Tiwari | residential property being situated at 09.09.2025 EMD Rs.72,247.50
20003120002333 Plot No.7,13, House No.302, 3rd Floor,

08.12.2024 Krishna Kunj, Nr. Motiwada Fatak,
Valsad Opp. Old Anchor Company, Motiwada
Pardi, Valsad, Gujarat-396020.

5. | Mr. Nasim Shaikh All that part and parcel of the residential | Rs.5,29,192.84 as on Rs.13,74,300.00
Mrs. Mariyam Noorani Shaikh property being situated at Survey 09.09.2025 EMD Rs.1,37,430.00
20003050006705 No.161/41/Paiki 36, 161/41/Paiki 37,

08.12.2024 Flat No.01, Ground Floor, Om Sai
Vapi Appartment, Koparli Road, Chharwada
Vapi, Valsad, Gujarat-396191
6. | Mr.Rajeshkumar Jagpravesh All that part and parcel of the Rs.9,33,814.35 as on Rs.3,72,093.75

09.09.2025

EMD Rs.37,209.38

Mrs. Lakshmi Jeevan
Priyadarshi
20003050012525,
20003050012512
16.06.2024

Vapi

7. | Mr. Jeevan Sagarjee Priyadarshi

All that part and parcel of the
residential property being situated at
Final Plot No. 8 to 20, D-408, Sai
Trupti Residency near Hanumant
Residency, Namdha, Chandor, Vapi-
Valsad, Gujarat- 396191

Rs.12,95,296.57 as on
09.09.2025

Rs.6,31,496.25
EMD Rs.63,149.63

Last Date, Time and Place for For Sr. No. 1 to 7
submission of bid

Gunjan,Vapi-396191

October 28, 2025, on or before 3:00 PM at 102,Status Building ,Opp Jivandeep Hospital, NH-48

Property Inspection Date & Time | For Sr. No. 1 to 7

Name of Contact Person with No.

October 24, 2025, From 11:00 AM to 1:00 PM, Amit Chauhan- 9925358309

Date and Time of E-Auction

October 30, 2025, From 11:00 AM to 12:00 Noon

in Bandhan Bank’s website.

supervision of the Bank. Auction/bidding shall be only

part in the e-auction sale proceedings.

and EMD for e-auction with Property ID".

remain extended/valid for fifteen minutes for each bid.

auction and balance within 15 days.
The sale will be subject to confirmation by Bandhan Bank Limited.

o~

reason thereof.
9. Incase of any dispute the English version shall prevail.
Date: October 15, 2025
Place: Gujarat

Other Terms and conditions:

1. The aforesaid properties are being sold with no encumbrances as far known to the Bank. The Authorized Officer/bank shall not remain
liable for any third party claims/rights/dues/litigations. The intending bidder should make their own independent inquiries regarding any
encumbrances. For detailed terms and conditions of the sale please refer the link https://bandhanbank.com/properties-for-sale provided

2. The aforesaid properties will be sold by Tender cum-e-auction through M/s. e-Procurement Technologies Ltd. (Auction Tiger) under the

through “Online Electronic Bi

https://sarfaesi.auctiontiger.net/EPROC/ with Property ID 344103, 344072, 344083, 344104, 344105, 346429, 346430 Contact
Person Mr. Maulik Shrimali: Contact No.9173528727. The bidders are advised to go through the website for detailed terms before taking

3. Earnest Money Deposit (EMD) amount of 10% of the Reserve Price to be deposited by way of Demand Draft / Pay Order in favour of
Bandhan Bank Ltd. payable at Par in all branches before the date of auction.
4. Theintending bidder shall submit bid to the Authorized Officer at the concerned location mentioned above along with EMD amount before
the date of auction and self - attested KYC documents with Bid Form. The sealed envelope cover should be super-scribed with “Bid Form

5. Auction would commence at Reserve Price as mentioned above. Bidders shall improve their offers in multiplies of Rs. 10,000/- and will
6. The bidder who submits the highest bid (above the Reserve Price) on closure of Online auction shall be declared as successful bidder. Sale

shall be confirmed in favour of the successful bidder subject to payment of 25% of sale price including EMD amount on same day of

The sale will be subject to the Terms and Conditions of this Notice and Tender Document. Authorized Officer has absolute right to accept
or reject any bid or modify the Terms and Conditions of the sale or adjourn /extend/postpone the sale/e-auction without assigning any

dding” through the website

Authorised Officer
Bandhan Bank Limited

as it deems necessary under any other applicable provision of law.
Yours faithfully,
(Mr. Akash Gholap), Authorised Officer
Copy forwarded to:
For 0D/104 (8-14-104):
1. Mr. Sanjay Shantaram Kankose (Partner)
1404, building no.1, Savannah, Vasant Lawns, Pokharan Road No-2, Near Jupiter Hospital, Majiwada,
Maharashtra, Thane—400601.
2. Mrs. Geeta Rakeshkumar Patel (Partner)
202 — A wing, Soham Tower, 90 feet Road, Near Registration office, Bhayandar West, Thane,
Maharashtra-401101.
3. Mr. Nishnat Madhukar Kankose (Guarantor)
A-1/103, Adarsh nagar CHS, Vikas Complex, Kolbad, Naupada, Thane 400 602.
4. Mr. Subhash Shantaram Nivate (Guarantor)
D3/703, Rutu Park, R.W. Sawant marg, Vrindavan Society, Thane, Maharashtra—400601.
5. Mr. Sanjay Shantaram Kankose (Guarantor)
1404, building no.1, Savannah, Vasant Lawns, Pokharan Road No-2, Near Jupiter Hospital, Majiwada,
Maharashtra, Thane—-400 601.
6. Mrs. Geeta Rakeshkumar Patel (Guarantor)
202 — A wing, Soham Tower, 90 feet Road, Near Registration office, Bhayandar West, Thane,
Maharashtra-401101.
You are advised to make the payment of the amount mentioned in the notice in terms of the Guarantee
executed by you.
(Mr. Akash Gholap), Authorised Officer
Notice under securitization Act.
SCHEDULE 'A'
Outstanding with Interest as on 30.09.2025
Principal Amt: - Rs. 1,46,27,227.32
InterestAmt:- Rs.  6,12,135.00
Total O/s Amt:- Rs.1,52,39,362.32 (Rupees One Crore
Fifty Two Lakh Thirty Nine Thousand Three Hundred
Sixty Two and Thirty Two Paise Only)
SCHEDULE 'B'
(Details of Security documents including all supplementary documents & documents evidencing
creation of mortgage)

Name Of Documents Executed

Name Of the Facility
Overdraft- A/c 0D/104

Sanctioned on 03.12.2024 &
20.01.2025.

Sr.No 0D/104

Date

19.03.2025

Amount of Sanction
Rs.1,75,00,000.00

Demand Promissory Note
Agreement for loan

Letter of Lien & Set off

Letter of Guarantee

Letter of Lien & Set off to be signed
by Guarantors/ Co-Obligants

o1 &) wof o=

Form No. 3

(See Regulation-13 (1)(a)]

DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3)
1st Floor, MTNL Telephone Exchange Building,

Sector-30 A, Vashi, Navi Mumbai-400703
Case No.: OA/641/2024

Summons under sub-section (4) of section 19 of
the Act, read with sub-rule (2A) of rule 5 of the
Debt Recovery Tribunal (Procedure) Rules, 1993.
UNION BANK OF INDIA Exh.No.:9

Vs
SUJEETA SINGH
To,
(1) SUJEETA SINGH

D/W/S/0-SUNIL
B 47/302 Floor 3rd Rekha Retreat Shanti Park,
Mira Road East Thane Palghar, Maharashtra -
Also At.
Flat No 107 Floor 1st Building Known As Unique
Aurumvillage Poonam Garden Mira Road East
Thane, Maharashtra -401107.
(2) MS SHIVANI SUNIL SINGH
B 47/302 Floor 3rd Rekha Retreat Shanti Park
Mira Road East ,Thane Palghar, Maharashtra
-401107.
Also At.
Flat No 107 Floor Ist Building Known As Unique
Aurumvillage Poonam Garden Mira Road East
Thane, Maharashtra -401107.
(3) MR SUNIL KUMAR
B 47/302 Floor 3rd Rekha Retreat Shanti Park
Mira Road East Thane Palghar, Maharashtra
-401107.
Also At.
Flat No 107 Floor Ist Building Known As Unique
Aurumvillage Poonam Garden Mira Road East
Thane, Maharashtra -401107.

SUMMONS

WHEREAS, OA/641/2024 was listed before
Hon'ble Presiding Officer/Registrar on 03/06/2025.
WHEREAS this Hon'ble Tribunal is pleased to
issue summons/ notice on the said Application
under section 19(4) of the Act, (OA) filed against
you for recovery of debts of Rs. 3447016.12/-
(application along with copies of documents etc.
annexed).

In accordance with sub-section (4) of section
19 of the Act, you, the defendants are directed
as under:-

(1) to show cause within thirty days of the service
of summons as to why relief prayed for should
not be granted;

(ii) to disclose particulars of properties or assets
other than properties and assets specified by
the applicant under serial number 3A of the
original application;

(iii) you are restrained from dealing with or
disposing of secured assets or such other assets
and properties disclosed under serial number
3A of the original application, pending hearing
and disposal of the application for attachment
of properties;

(iv) you shall not transfer by way of sale, lease
or otherwise, except in the ordinary course of
his business any of the assets over which
security interest is created and/ or other assets
and properties specified or disclosed under
serial number 3A of the original application
without the prior approval of the Tribunal;

(v) you shall be liable to account for the sale
proceeds realised by sale of secured assets or
other assets and properties in the ordinary course
of business and deposit such sale proceeds in
the account maintained with the bank or financial
institutions holding security interest over such
assets.

You are also directed to file the written statement
with a copy thereof furnished to the applicant
and to appear before Registrar on 20/11/2025
at 10:30A.M. failing which the application shall
be heard and decided in your absence.

For Paper Book follow the following Url: https://cis
Given under my hand and the seal of this
Tribal on this date:29/09/2025.

Signature of the Officer Authorised

@ to issue summons.

REGISTRAR, DRT-IIl, MUMBAI.

(SANJAI JAISWAL)
Note : Strike out whichever is not applicable.

PUBLIC NOTICE

Notice is hereby given to public at large
that the Owner Mr. Aditya Harshavadan
Mangaldas, also the director of Victoria
Mills Limited is in the process of
negotiation for sale to our client and
Victoria Mills Limited having its
registered office at Victoria House,
Pandurang Budhkar Marg, Lower Parel,
Mumbai 400 013 has agreed to confirm
such sale of the property described in the
schedule written hereunder by the Owner
to our client, subject to negotiations
between our clients and the said Owner.
Any person having any claim against orin
the said Property and/or any part thereof
by way of sale, exchange, mortgage,
charge, gift, trust, maintenance,
possession, inheritance, sub-lease,
easement, lien or otherwise howsoever
are hereby requested to make the same
known in writing along with supporting
documents of such claim or objection as
the case maybe, to the undersigned at
their address at ALMT Legal, office no.
45-46, 4th floor, Atlanta Building,
Jamnalal Bajaj Marg, Nariman Point,
Mumbai- 400 021 within a period of 14
days from the date of publication of this
Notice, failing which it shall be construed
and accepted that there does not exist
any such claim or objection and/or the
same shall be construed as having been
not in existence/ waived/ abandoned and
thereafter our client will proceed to
conclude the sale of the said property as
per the negotiations between our client
and the said Owner.
SCHEDULE

All that piece and parcel of non-
agricultural land admeasuring 0-34-60
H.A. (34.60 ares) equivalent to 3460
square meters bearing Gat no. 88/5/1
(formerly part of Gat no. 88 Hissano. 5
admeasuring 1-51-20 H. A. (1 hectare
51.20 ares) which was constituted
pursuant to the amalgamation of (a)
Gat no. 88 Hissa no. 3 admeasuring
0-83-20 H. A. (83.20 ares), (b) Gat no.
89 Hissa no. 1/ 2 (also known as Gat
no. 89 Hissa no. A/2) admeasuring
0-18-00 H.A.(18 ares) and (c) Gat no. 89
Hissa no. 1/3 (also known as Gat no.
89 Hissa no. A/3 admeasuring 0-50-00
H.A. (50 ares) together with the Villa 25
constructed on the abovementioned
land comprising of ground floor plus
1 (one) floor, admeasuring
approximately 8000 square feet built
up area situate, lying and being at
Village Satirje, Taluka Alibaug, District
Raigad and bounded as follows:
On ortowards the North: Gat No. 1
On or towards the South: Gat No.
88/5/4
On ortowards the East: Gat No. 88/5/2
On ortowards the West: Gat No. 88/2.
Dated this 15th day of October 2025.

For ALMT Legal

Sd/-
Partner

Advocates and Solicitors

Name of the Asset/s and their Description

Registered Mortgage of Property

A) Flat No.206, 402, 606, 1004, & 1206, 2nd ,4th,6th, 10th,12th floor, 'B' wing Vaishnavi Height,
Opp K.M. Agarwal College, Padgha Road, Village- Koliwali Kalyan (W), Thane - 421301.

B) Shop no.4, 5 & 8, Ground floor, Building no. B6, & Office No. 05 & 11 on first floor, Building no.
B7, Royce Paradise, Padgha Road, Village Gandhare, Kalyan(W) Thane - 421301.

Details of documents for mortgage of above properties:

1. Original Supplemental Deed of Mortgage dated 20.12.2024, in respect of Flat Nos. 206, 402, 606,
1004, 1206, and Shop Nos. 04, 05, 08, and Office Nos. 5 & 11, executed by M/s Royce Developers
through its Partners Mr. Sanjay Shantaram Konkose and Mrs. Geeta Rakeshkumar Patel, and M/s
Vaishnavi Developers through its Proprietor Mr. Sanjay Shantaram Konkose, and The National Co-
operative Bank Ltd. Registered vide Receipt No. 21038, Document No. KLN1-18126-2024, dated
20.12.2024.

2. Original Correction Deed dated 11.04.2025, in respect of Flat Nos. 206, 402, 606, 1004, 1206,
Shop Nos. 04, 05, 08, and Office Nos. 5 & 11, executed by M/s Royce Developers through its Partners
Mr. Sanjay Shantaram Konkose and Mrs. Geeta Rakeshkumar Patel, and M/s Vaishnavi Developers
through its Proprietor Mr. Sanjay Shantaram Konkose, and The National Co-operative Bank Ltd.
Registered vide Receipt No. 7508, Document No. KLN1-6682-2025, dated 11.04.2025.

3. Original Release Deed dated 20.12.2024, in respect of Shop No. 10, executed between The National
Co-operative Bank Ltd. and M/s Royce Developers through its Partners Mr. Sanjay Shantaram
Konkose and Mrs. Geeta Rakeshkumar Patel, and M/s Vaishnavi Developers through its Proprietor Mr.
Sanjay Shantaram Konkose. Registered vide Receipt No. 21037, Document No. KLN1-18125-2024,
dated 20.12.2024.

4. Original Deed of Rectification dated 20.12.2024, in respect of Office No. 10 & 11, executed by M/s
Royce Developers through its Partners Mr. Sanjay Shantaram Konkose and Mrs. Geeta Rakeshkumar
Patel, and M/s Vaishnavi Developers through its Proprietor Mr. Sanjay Shantaram Konkose, and The
National Co-operative Bank Ltd. Registered vide Receipt No. 21036, Document No. KLN1-18124-
2024, dated 20.12.2024.

5. Original NOC and Confirmation of Lien letter for Flat Nos. 206, 402, 606 and 1206 in Building No. B
of Vaishnavi Heights issued by M/s Vaishnavi Developers to M/s Royce Developers through its
partners Mr. Sanjay Shantaram Kankoshe & Mrs. Geeta Rekeshkumar Patel on dated 27.03.2019.

6. Original NOC and Confirmation of Lien letter for Flat No. 1004 in Building No. B of Vaishnavi Heights
issued by M/s Vaishnavi Developers to M/s Royce Developers through its partners Mr. Sanjay
Shantaram Kankoshe & Mrs. Geeta Rekeshkumar Patel on dated 20.08.2020.

7. Original NOC and Confirmation of Lien letter for Shop Nos. 4, 5 and 8 in Building No. B6 of Royce
Paradise Phase Il issued by M/s Royce Developers to M/s Royce Developers through its partners Mr.
Sanjay Shantaram Kankoshe & Mrs. Geeta Rekeshkumar Patel on dated 27.03.2019.

8. Original NOC and Confirmation of Lien letter for Office No. 11 in Building No. B7 of Royce Paradise
Phase Il issued by M/s Royce Developers to M/s Royce Developers through its partners Mr. Sanjay
Shantaram Kankoshe & Mrs. Geeta Rekeshkumar Patel on dated 29.04.2023.

9. Original NOC and Confirmation of Lien letter for Office No. 5 in Building No. B6 of Royce Paradise
issued by M/s Royce Developers to M/s Royce Developers through its partners Mr. Sanjay Shantaram
Kankoshe & Mrs. Geeta Rekeshkumar Patel on dated 13.09.2024.

6 |Undertaking
7 |Continuing Security Letter Form No. 3
8 |Deed of Overdraft [See Regulation - 13 (1)(a)]
9 [Letter of Acknowledgment of Debt DEBTS RECOVERY TRIBUNAL MUMBA T
SCHEDULE - 'C' 1% Floor, MTNL Telephone Exchange Building, Sector-30 A, Vashi, Navi Mumbai - 400703
Part—1  Details of Primary Security to the Bank: - Case No.: 0A/560/2025

Summons under sub-section (4) of section 19 of the Act, read with sub-rule (2A) of rule
5 of the Debt Recovery Tribunal (Procedure) Rules, 1993.

Exh. No.:9

STATE BANK OF INDIA
V

S
ABHUIT KOLEY

To

(1) Abhijit Koley D/W/S/O. Ganesh, Flat No. B-003, Ground Floor, Rais Paradise, Kalyan
Thane Maharashtra - 421306 Thane, Maharashtra - 421306., Also At: Flat No. 102, 1%
Floor, Building No. 1, Omkar Pride Plot No. 3, Bhanvaj Khalapur Panvel Raigad Raigarh,
Maharashtra - 410203.

SUMMONS

WHEREAS, 0A/560/2025 was listed before Hon'ble Presiding Officer/Registrar on 06.08.2025.

WHEREAS this Hon'ble Tribunal is pleased to issue summons/notice on the said Application

under section 19(4) of the Act. (OA) filed against you for recovery of debts of Rs. 20,90,273/-

(application along with copies of documents etc. annexed)

In accordance with sub-section (4) of section 19 of the Act, you, the detendants are directed

as under:-

(i) to show cause within thirty days of the service of summons as to why relief prayed for should
not be granted;

(ii) to disclose particulars of properties or assets other than properties and assets specified by
the applicant under serial number 3A of the original application;

(iii) you are restrained from dealing with or disposing of secured assets or such other assets
and properties disclosed under serial number 3A of the original application, pending
hearing and disposal of the application for attachment of properties:

(iv) you shall not transfer by way of sale, lease or otherwise, except in the ordinary course of his
business any of the assets over which security interest is created and / or other assets and
properties specified or disclosed under serial number 3A of the orignal application without
the prior approval of the Tribunal;

(v) you shall be liable to account for the sale proceeds realised by sale of secured assets
or other assets and properties in the ordinary course of business and deposit such sale
proceeds in the account maintained with the bank or financial institutions holding security
interest over such assets.

You are also directed to file the written statement with a copy thereof furnished to the applicant

and to appear before Registrar on 15.12.2025 at 10:30 A.M. failing which the application shall

be heard and decided in your absence.

Given under my hand and the seal of this Tribunal on this date: 13.10.2025.

Sd/-
@ Sanjai Jaiswal,
Registrar, DRT- lll, Mumbai
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